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_ Date: 30,11,1988,

Neither the applicant nor
his Advocate is present. Mr,

J.D. Desoai for Mr, M.I. Sethna, . !

for the respondents, He hss
filed a repky today which is |
tasken on record. He has under- |
taken to serve & copy on the

I‘(N%ﬁsﬁ_\\S is S N Q(‘\"/Q‘N"‘JL applicant and file a proof of
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sergice to this registry,

Thus the metter is ready
for hearing. However, it is
not possible to fix hearing date-
in the near future on zccount of !
other old rending urgent
matters, This matter is, ,
therefore, kept on Sine-die list.
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- Mr., Desai states thet at
the time of fixing the dete of
hearing notice may be issued to

-

| respondants Nos. 2 & 3.

| - Notice may also be issued

. to theapplicant;qi;:iv '
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